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The issue relates to antidating of the reglrisation 

of these applicants on the basis of the judgnient passed by 

this Calcutta Bench on 27. 2,97 jn;No.882 of 1995 land 

a series of judents passed by this Tribunal thereafter. 

The applicants in this application claims that the persons 

junior to
I ki 

jere regularised w.e.f. 1.4.73. 	Thes3 applicants 

were rking under the Deputy Controller of Stores, 	Rly., 

Kharagpur. They claim seniority over the persons *i were 

regularised earlier in pursuance of the order of thi Tribunal 

though they were junior to them. 

2. 	Ld. counsd for the alicant, Mr. A. Chakrab6rty 

has the copy of the order passed by this TLbunal 

on 2.6.2000 in O,A.N.165 of 1997 and submitted that the 
contd..2 
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applicants in this case should be granted the similar 	efits 

as granted to the applicants of the said Or A, as they re 

similary situated and circutstance. 

We have perused the jtgnents as referred to 	the 

id. counsel for the applIcants. We are of the View tht 

this case maybe disposed of in view of the judgments Of 

this Tribunal passed in the cases as mentioned above. 

In these circstances, we direct the applicari 

to sutiit zepresentaUons before theiid.hority narratirg 
dated 27. 2.97 

all the facts along'with copy of the j udentIpassed in 

the O.A.No.882/1995. The resnondents are directed to donsider 

their cases for the puose ofnt€daii their absorptLr i 

pertUanca of the judaruent dated 27.2.97 passed in O.A.No.882 

of 1995 by constituting a screening committee within a period 

of 4 months from the date of communication of this ordek. The 

aopli catofl is- d4isp ê of. - ó o rd e r as to co sts. 
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